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FLIAT. 4254(F).—FET TR, TACT TA=T A T HoT &, v (Feemm) afafm, 

1986 T T 3 #¥ TTUTT (1) AT ITATT (2) F @ (v) F wefiT aroefv arfzw=t 7 = Fd gu, g 

TTeTe fRerr aftrEeT (R 2w ewen AT AfenEeT Ry @ ) @ wrarn 1533(%), i 14 
frawaw, 2006 FT W F T F, T ATEEAT T AT H TErag TE AR @ Gt 
 form g A s smy e /A see o § afvads, wfRaf, aftesm sdoaw g afw 

= At F7 F e, F#E st w0 A qfy faw www ¥ @ et A wftwer § @ 
Tt gty wafie g | 

AT, FEET T (F1{A2-19) F THT F T@T g0 AT qoaT] T8 e F o v 

ArFESTSH (T AT AfoF) 7, & F wivaiomra v vkt F Freaa & garEg G § it 
Frfae-19 wgmrdr aoft awm 7 g €, WA o AfeREET § agsa O wArEeier aertat 
gferraw sraflr & o Al  faeare F oo st £ e wiy & § ) weres § qmeer f oA 
#T TE ¥ AT ATFEIST F FTO (T AT ATTAF) & F FRATHRATIC FT ST TEAT FST FT HFAT G, T A 
T H T g AT arataw 

I, A, FET TR, e (s e, 1986 F faw 5 F suftem (4) F amy b 

AT (Geen) afdfiem, 1986 #t amer 3 Fit SwHwr (1) Ui STLT (2) F @ (v) FT T orf<eAt w1 

5791 GI2020 (1)



z 1HE UALELLE UF INUIA | EALKAUKUINAK Y LFARL L—>EC. 5(11)] 

TART FEA g, Arwed ¥ I WAt & w5 % sutimw (3) ¥ @w (%) F et Ao i aiver 7 

AR RF 3 AT ST F TS, JETHT, W 2, G 3, IUEE (i) F AT A qATE ¥ AT =T 

Tt .41, 1533(a), AT 14 fmwaw, 2006 # Feferfad @i worre w7t &, 9t - 

I AR, G497 9 F A 7 9T 10 % wger et et S s, oAt - 

“OF. TH A= & stz Bl ava ¥ g g of, afvesrat e SRt F wE § 

aferg=mT F wrAeEt F wefiw S £ 78 F i gt £ Gt S A 
it 7 2020-2021 % =T 2 w2, Fr 31 "7, 2021 =1 Afrwrerar qwty £ aa & =g wwm, 9 
ff =g § g1, 7% Feata G S wwer S ) ter G gette sy =t § o mrEi 
FATar SRt et A ot e & B Ul et de SrEmsrerat # i gwmes o 
FIET AT (FAE-19) F THT A7 e ThF Femw F o i atweres (77 av wifie) F 
FTT0T % g g, gt B o e 

[T . 22-25/2020-4T5T.111] 

fra F9, TeE A 

froqur : e arfergEET SR T, ST, 9 L g 3, SUEE (i) e A 1533(%), aria 

14 =, 2006 T AT it T o T afgET S wrer. 3752 (o), A" 20 dgaw, 2020 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 27th November, 2020 

S.0. 4254(E).—Whereas, the Central Government in the erstwhile Ministry of Environment and Forests, in 

exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section 3 of the Environment 

(Protection) Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to 

as the said notification) vide number S.0.1533(E), dated the 14® September, 2006, making the requirement of prior 

environmental clearance from the concerned regulatory authority mandatory for all new projects or activities listed in 

the Schedule to the said notification, their expansion and modernization and/or change in product mix, as the case may 

be, before any construction work or preparation of land by the project management except for securing the land; 

And whereas, in view of the outbreak of Corona Virus (COVID-19) and subsequent lockdowns (total or 

partial) declared for its control, implementation of projects or activities in the field has been affected. Ministry is in 

receipt of number of requests for extension of the validity of prior environmental clearances beyond the maximum 

period allowed in the said Notification, as the COVID19 pandemic has not yet come to an end. The matter has been 

examined in the Ministry and the concern is genuine keeping in view the fact that due to lockdowns (total or partial), 

continuation of activities in the field may be difficult. 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 

section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause 

(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the 

notification of Government of India, in the erstwhile Ministry of Environment and Forests, vide number S.O. 1533 

(E), dated the 14 September, 2006, published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section 

(II), namely:- 

In the said notification, after paragraph 9 and before paragraph 10, the following shall be inserted, namely:- 

“94. Notwithstanding anything contained in this notification, the validity of prior environmental clearances granted 

under the provisions of this notification in respect of the projects or activities whose validity is expiring in the 

Financial Year 2020-2021 shall deemed to be extended till the 31st March, 2021 or six months from the date of expiry



[H14 L—9vs 5] HILA Dl LA L S > 

of validity, whichever is later. Such extension is subject to same terms and conditions of the prior environmental 

clearance in the respective clearance letters, to ensure uninterrupted operations of such projects or activities which 

have been stalled due to the outbreak of Corona Virus (COVID-19) and subsequent lockdowns (total or partial) 

declared for its control”. 

[F. No. 22-25/2020-IA.11] 

GEETA MENON, Jt. Secy. 

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section 

(ii) vide number S.O. 1533 (E), dated the 14% September, 2006 and was last amended vide the notification number 

S.0.3752(E), dated the 20" October, 2020. 
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